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New Delhi, dated theltth Decenbery 1995

HON '3LE MR. s.R. ADIGE, memseR (R)

HON 'BLE DR. A yEDA VAL LIy maser (3)

3.3hr1 S Mazumdar
C/o Communication
Section,
ccPy, Block 9y
CGO Complexy
Lodhi Roady
Ney Delhi-110003.

1., shri gaghublir ginghy
g/o shri Namp2t ginghy
/o G-2214, Notdji N2Qg2 Ty
Neu [Plhi—110023.

2, shri ghajan sungh
a/o shri Shenkér singhy
/o 39-8, gequnpur park,
Mal viy@ N2g2T,

glhi-1 10017 .

NBU 9 se 0o ¢00 APPLICANTS

(8y Adwc2te: ghri ReKe oha rdwel)
JERSUS

1. Union of Indi?2 th rough

the Ministry of Home af fairs,
pirectordte of chordination
police frlessyollo
8lock No.S» C.G.0. ompl eXy
Lodhi R2d, New Delhi.

2, The pirectorT,

pirectordte of coordination,
police /irel eSSy
BlO Ck No.g, C.GV.U v CQI“ple)(,
Lodhi pad, New pelhi »

3. Shri Se Jed? chalan,
Jirel ess SupervisoTy
/o Dy nirectory
mRTI' Upper Ridge Rp2dy
New Delhi.

4. Shri M.j. Andhbl‘e,
Jireless Sup arvisory
/o Extrd Asstte. pirector,
Inter State police Jirless gtation,
police jirel ess Hqrses
malabar Hills, Bombay .

Se Shl‘i AiK. Sutradar,
Wi reless Sup arvisory
c/o station up erin tenden t,
Inter State police Wirel ass gtation,
Jan t8 3hawdn, Nispury

Assd
SS mo o9 o0 00 RESPON DENTE

(By Advocdte: shri M.K.Guptd)
e
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BY HON'BLE MR. S.R. ADIGE, MEMBER (A)

In this application shri R@ghubir gingh
and one 2nother h2ve prayed for 2 direction to

(i) setting aside the Of fice Order part II
(58/91) dated 26, 3.91 (Annexure A=2);

(ii) Declaring that the applicants are senior

to Respondents 7 to 5 on the post at
\Jiral ess Supervisor; and

(iii) Oirect the of ficial Respondents to

consider the applicants for the post
of Senior/supervising of ficer.

2. 1t is not disputed that the grénk of’

reliefs (ii) 2nd (iii) would dep end upon the

grént of relief (i) .

3. In so far as the préyer to set 3side the

of fice Order d@ted 26.3.91 conteinedin relief
(i) is concemed, the Respondents’ counsel

ghri M.K., Gupta has invited our attention to the
judgnent of 2 pivi=ion Bench on CAi‘, 3anga2lore
gench dated 9.9.93 in 0.A. NO. 181/92

V. Shivanna \Vs. pirector, Police Tel ecommun i c@ tion
& Ors. wherein 2n jdentical prayasr for quadshing
the impugned order dated 26.3.91 had been

onsidered on merits and dismissed.

4. Applicants’ counsel Shri 8hardwdj hds not
fumished 2ny matarial before us, t ledd us t
onclude that the s2id judgnent dated 9,9.93 in
ghi@nna's case (Suprd) has not become final,

A
Je @2s 8 coordinatlw division bench 2re bound by

A



An glefii)ed (Lb

that/Judgnent, which 2s stated @bove w2s \disgosed
of on merits af ter considering the riwl

con ten tions made by both p2rties.

S. on that short ground, we 2re unadble to
grént the relief prayed for by the 3pplicénts and

agecordingly this 0,A, is dismissed.

6, MA=2 243/95 also stands disposed of

acoordingly. No omosts.

(DR, A. VE")A\IALLI) (s.R. aDIG
Menber (J) Menber (A)
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